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IA/ORDER
This assessee’s appeal for assessment year 20laris2s against the

Commissioner of Income-tax (Appeals)-15, Kolkatarder dated 09.01.2018 passed
in case N0.196/CIT(A)-15/14-15/Wd-50(2)/Kol invatg proceedings u/s. 143(3) of
the Income Tax Act, 1961; in short ‘the Act'.
Heard both the parties. Case file perused.

2. The assessee’s sole substantive ground chadidmgb the lower authorities’
action making unexplained income investment addiby way of deposits made in
undisclosed bank account to the tun&X%,45,851/-. There is no dispute about the
basic fact that the assessee had not discloseixlgBank Ltd., in issue as admitted
during the course of hearing. The question hersithat of quantification of the
impugned addition to the pages 22 and 23 in themplbpok indicate that the assessee

had deposited total amount ©8,55,000/- only in the said undisclosed bank actoun
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and all other deposit sums are in the nature okibgntransfer. Learned counsel’s
case before me is that assessee had at his dismosakh drawings &4.77 lac i.e.
much more than the cash deposits. | find no retsaecept the instant plea in toto as
the said cash have to care of the entire familthen nature of household and other
expenses. The assessee also not placed on recprdaah statement in support
thereof. | deem it appropriate in this facts andwnstances a lump sum addition of
%2 lac out 0fR15,45,851/- to meet the ends of justice based bmason with rider
that same shall not be treated as precedent ip@wgding or succeeding assessment
years.
3. This assessee’s appeal is accepted for palbhyed in above terms.

Order pronounced in open courton 16 /11/2018
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